CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH = . G]

 0.p,N0.989 of 1995

Now Delhi, dated this the 17th aprily 1997,

HON 'BLE MR, Se R.ADIGE MEMBER(A) e
HON 'BLE MRS. LAKSHMI SwWamINATHAN, MEMBER(3).

ghri Shiv Kumar, L
/o shri Tara Chandy

R/lo C=50, New Sesma Puri,
Shahdar‘a,

Delhi- 11_0093. . L. R _....Applicaﬂ te
(By adweztes Shri L‘.:!:;_C_:oyal)
Versus

1. The Devalnpment Commissioner,
Nationazl Czpital Territory of ualhi,

5/9, Under Hill o ad \ BN
* pelhi- 110054, | - —

~ ~
Vi
/s
’d

2. The Dy, (onservator of Forests,
National Capital Territoxy of Delhi,
- Kamla Nshru Ridgs,
Delhie 110007,

/

- The Medical Board,y -

L NOJCP.N HO@iﬁQl.
thmugh the Mediczl Superintendent,

LN3PN Hospital,
New Delhi = 416002 _ eescee Rospondentsé

(None szppeared)e.

‘OFnpER(ORALY

BY HON'BLE MR,3,R,ADIGE, MEMBER
_AppYicant sesks a dirsction to gquash.
the temination order dated 28,8.91 (mnmexure=p)
and for reinstatement with consequentiel benefits

including continuity of servicas

2, Applicant contends that he uas appointed as

- a Casual Labourer some yaané batks écnsequént o]

Hon‘ble Supreme (ourt®s directions to -mapnnde'nts

to constitute a scheme for regul arisation of Casual



. 2.

lzbourers, =pplicant contends that hs was directed to
ap-pe af before a .Saieétion Board vide om dated 21411,50
(mnexure-8) and ‘after being selectedy he wuas madically
examined by the Staff Surgson who deciared him medically
unfit as he was stated to be suffering from ToBs vide
Meno dated 28.8.91 (anexure=g) but an opportunity was
- given to him to represent against that madicallirem:t,
in response to vhich the applicent states that. ‘
after getting himself examined by' tws doctors,
Respon dent m‘:.‘%z refarred him to m;a;' LN3p l‘Hcspital
for re=exanination by a Medicel Board, and that
Medical Board by letter dated 749,93, despatched on
| 411,93, déclared applicent Pit(f‘or‘appoinmy‘!t to Govte
ssrvice o Applicaﬂt _.cdntands that deépita receipt B
' , by rspomdepls ‘
of that Medical -Report:,/\he has not been asppointed.
He states copy of that report was not supplied to
‘him but hg'uq'as“~gi._vm only the ré'r‘eren::e nunber and

" date of despatche

3. Despite service of noticse on Respondent Noel
none has sppearsd so far despite suceessive dates and
no reply has been filed sithere Notice on other

. respondents has been presuned served by orders dated

20,7, 95,

4, As none sppearsd on behalf of raspondents
when this cass was calléd out today, we are disposing
it off after hearing sppli c:sﬂt"s counssl, with
follouing directionss |

(1) 1f ths aspplicant®s contention ig
owrrect that the Medical B8oard
vide their letter dated 7.9.93
found him medically fit for
appointment to Gowt, service,
the respondents will; on the basis
of the contents of. that letter,
consider aspplicant?s cass for:
appointment, in accordsnce with
rules yithin two months from the

date of recsipt of a copy of this
orders x



(ii) In the event that the Nedical

Board has no £ been convened as

yet, Responden ts will take

immediate steps to convens a

Madical Board of at least.threa
metors including one TeB4
Ppecialist, under intimation to

" tha applicant, who should present
himgelf befora that Buard, for
examination, and Respondents will

take further action in accordance with -
law in the light of ths recommendation
of that Medical Board, This should
be dong within three months from

the date of receipt of a cpy of

this orders :

Se This DA stands diSpOSQd of acmrdingly;.Nc
co Stﬁo' .
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/ ug)

MmemB ER().. v : MEMB er(A)e

R



